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Self-defence skills for women

*#126. SHRI BIRENDER SINGH: Will the Minister of HOME AFFAIRS be pleased
to state:

(a)  whether some self-defence skills are under contemplation of Government
apart from Karate and Judo in an atmosphere where women are neither safe on
the roads nor within the four walls of their homes;

(by if so, whether the steps taken by Govemment in this regard have shown

any teduction in cases of kidnapping and molestation; and
(¢) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.PN. SINGH): (a) to (c) A Statement is laid on the Table of the house.

Statement

(a) to (c¢) As per seventh schedule to the Constitution of India "Police" and
"Public Order" are State subjects and, as such, the primary responsibility of prevention,
detection, registration, investigation and prosecution of crime, lies with the State
Governments/Union Territory Administrations. Self-defence skills are being encouraged
and imparted in many States/UTs to women and children more as a confidence building
measure rather than a substitute to State policy. However, Government of India is
deeply concemed with the welfare of women and through various schemes and
advisories to the State Governments/Union Territory Administrations, augments the
efforts of the States /UTs. The Statement that women are not at all safe anywhere
is not a correct assessment of the situation. Crimes against women are committed
on account of multiple factors. These are sought to be addressed through legislation,
awareness generation and training programmes of law enforcement agencies.

Ministry of Home Affairs has sent a detailed advisory dated 4th September, 2009
to all State Governments/UTs, wherein they have been, infer-alia, advised to adopt
appropriate measures for swift and salutary punishment to the persons found guilty
of violence against women and children, improve the quality of investigations, minimize
delays in investigations of crime against women and children, set up 'Crime against
Women Cells' in districts, undertake gender sensitization of the police personnel, set
up special women courts and initiate steps for security of women working in night
shifts at call centers. Majority of the States/ UTs have established "Women Cells'.
Some States/UTs have also set up 'All Women Police stations' at district level and
"Mahila help desk’ at police station level

As per data provided by National Crime Records Bureau (NCRB) the total number
of crimes registered against kidnapping and abduction and in the country for the
years 2009, 2010 and 2011 1s given in the Statement-l (See below).
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SHRI BIRENDER SINGH: Sir, my question was about sel{-defences-skills for
the women, in an atmosphere where women are neither safe on roads nor within
the four walls of their homes. The reply mentions that they have sent certain advisories
to all the State Governments because it is a State subject. It is not sufficient to
say that the trial court would be put on fast track. My question was very simple.
Are there other methods of self-defence other than Karate and Judo? Is there any
training centre for that in any of the States?

SHRI R.PN. SINGH: Sir, the hon. Member has already stated that the police
and public order are State subjects. We have issued many advisories to State
Governments for protection of women. But we have a self-defence unit in Delhi
It trains women in self-defence techniques. It was started eleven years ago, in 2002,
to empower women through training and exposure in techniques of martial arts. The
martial art has, over the years, developed as a comprehensive confidence-building
programme. It teaches women how to protect themselves till help arrives and how
to respond to crisis situations in an appropriate way. The basic premise, being training
itself in defence techniques, is to improve the safety quotient for women across all
age groups. The idea is to empower women with a knowledge to help lead a safer
life, protecting themselves from attacks by eve-teasers and anti-social elements. Over
500 educational institutions and 150 organizations, across the capital city — covering
over more than 90,000 women, including girl-students, housewives, NCC cadets and
woman drivers — are giving traiming and exposure, including legal awareness, road
safety, etc. for their safety and security in any threatening situation so that they
do not feel vulnerable. During 2012, as many as 9,790 women and girl-students
were given safety tips, including legal awareness, road safety in 98 training programmes
and 13 workshops for ensuring their safety and security in any emergent situation

so that they do not feel vulnerable in any threatening situation.

The Delhi Police has also tried to give self-defence courses to women cab drivers
so that women who take these cabs feel safe. We have the self-defence unit in
Delhi. As T have already mentioned, it is because the States have to do it, we have
written to them that they should also build up these kinds of units so that women

get more safety quotient.

SHRI BIRENDER SINGH: Sir, my second supplementary is this. 1 had asked
for the information about kidnapping and abduction of women and girls. They have

supplied some figures for 2009-2011. Sir, if you go through the figures, less than
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20 per cent of the accused were convicted in different cases of abduction and
kidnapping. Sir, I want to know from the hon. Minister that when somebody is acquitted
in such cases, whether there is any mechanism that the Director, Prosecution, goes
in appeal in the next court to ensure that the case 1s reviewed and the culprit who
has been acquitted on certain evidence value and all that, is convicted. Sir, if there
18 no such provision, whether they would monitor that in every case of such kind

of abduction and kidnapping, the State must go in appeal.

SHRI RPN. SINGH: Sir, the Police follows all legal provisions for anyone doing
any kind of crime. Appeals are filed in some cases where the complainant has tumed
hostile. We do follow mass appeals. We go to appeals wherever we feel that there

1s a case meted out for convicting the person. ...(Interruptions)...

MR. CHAIRMAN: No, no. No discussion, please. ...{Interruptions)... No

discussion. ...{Interruptions)...
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MR. CHAIRMAN: Shri Kumar Deepak Das may now put his question in the

remaining time, very quickly.

SHRI KUMAR DEEPAK DAS: Sir, in Assam, trafficking of women is taking
place in a very large way. We need protection for women as also their rehabilitation.
There is no scheme for rehabilitation of women in the country. I have a specific

question.

MR. CHAIRMAN: 1 am afraid, Question Hour is over. Papers to be laid on
the Table.

WRITTEN ANSWERS TO STARRED QUESTIONS
Increase in incidents of smuggling and infiltration

#127. SHRI HUSAIN DALWAIL: Will the Minister of HOME AFFAIRS be pleased
to state:

(a)  whether incidents of smuggling and infiltration have increased recently;

(by if so, the details of such incidents on Indo-Pakistan, Indo-Nepal and Indo-
Bangladesh border;

(¢)  whether the work of fencing and floodlighting on these borders is yet
to be completed;

(dy if so, the progress made in this regard,

(e)  whether any time-bound programme has been chalked out to provide fencing

and floodlights on these borders; and



